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. A. SATMAi KHl 

Wen the matter was taken up for hearing,, lid. Counsel 

for thL respondent smitted that the order of this Tribunal 

has bean complied with and the same is 	reflected in the 

reply f the respondents to the conterrt,j application. 

The Ld Counsel for the applicant is not able to. refute 

the smisions being made by the Jd. Counseif for the 

respondent. Ld. Counsel  for 'the respondent al so p1 aced 

eforeus the staned receipt for payment  of Rs, 2'6,829/-

I(Rupees Twenty Six Thousands eight hundred and Twenty 

Nkie 061y) received by the applicant, apart from granting 

temperlry status an regularization to the applicant. 
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2. Under these circumstances we 	 the order of 
5 '  

the Tribunal complied with and nothing surviVes in this (kC. 

Under th050 circumstances6  CC is djIrijsd with no order 

as to dosts.\ 
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